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Commission has suggested that some of the 
proposals, which would be specially intended 
to benefit the educated unemployed, might be 
taken up by the State Government 
expeditiously. The details of these proposals 
are awaited from the State Government. As the 
other schemes required considerable 
preparatory work and scrutiny before they 
could be accepted it has been suggested to the 
State Government that they might undertake 
necesary studies and preparation of detailed 
project reports in respect of these programmes 
for which token provision might be included in 
the State's Annual Plans. These suggestions 
have been communicated by the Planning 
Commission to the State Government for 
further action. 

CALLING ATTENTION TO A MATTER 
OF URGENT PUBLIC IMPORTANCE 

REPORTED DETENTION AND HARASSMENT OF 
INDMN NATIONALS AT THI: AIRPORTS IN THE U. 
K. SRI C. D. PANDE (Uttar Pradesh): Sir. [ 
beg to call the attention of the Minister of 
External Affairs to the reported detention and 
harassment of Indian Nationals at the 
airports in U.K. in spite of the fact that they 
possessed valid passports and entry permits. 

THE   DEPUTY      MINISTER   IN   THE 
MINISTRY   OF   EXTERNAL   AFFAIRS/ 

 (SHRI SUR-
ENDRA PAL SINGH): Sir. Government are 
naturally concerned about any cases of 
harassment of Indian nationals at British 
airports and points of entry into Britain. As the 
House knows, all such instances brought to the 
Government's notice are taken up immediately 
with the British High Commission in New 
Delhi and with the British Government 
through our High Commissioner in London. 
The British Government have assured us that 
instructions have been issued to Immigration 
Officers to avoid any harassment to Indian 
visitors. They have also assured us that all 
complaints of harassment are examined by 
them with a view to avoiding their  recurrence. 

Under British regulations, a Common-
w e a l t h  cit izen, including citizens of India, 
who enter Britain for limited periods, do nol 
require visa or a special entry permit. 
However, the British High Commission has 
heen advising intending visitors to apply for 
an entry certificate before leaving   India   in   
their   own   interests. 

[MR. DEPUTY CHAIRMAN in the Chair] 

SHRI C. D. PANDE: Sir, 1 am glad that the 
Ministry has taken certain steps on the 
reported cases of harassment. May I know. 
Sir. whether the persons who hold diplomatic 
passports also are asked inconvenient 
questions like "Why are you going?", "Where 
are you going to stay?" and so on? Sir. we 
have got no visa system between England and 
India and so, what is the rationale of having 
entry permits? Have you also got some entry 
permit system for the Britishers coming to 
India? This causes genuine difficulties for our 
people when they land in London. Therefore, 
either there should be entry permit system for 
the British citizens coming to India or there 
should be none where there is no visa system 
applicable. This shows that there have been 
cases of a great deal of harassment. 1 know of 
one case where a man had to wait for two or 
three hours at the airport. If there is a bona 
fide tourist, there should be no harassment. 

SHRl SURENDRA PAL SINGH: I agree 
with the hon. Member when he said that cases 
of harassment and delays still take place. We 
have been assured a number of times by the 
British authorities that they would streamline 
their procedures in such a way that no delay 
or harassment would be caused. But in spite 
of that, delay do take place, interrogations c\o 
take place and our nationals and citizens   are   
subjected   to   harassment. 

As regards entry permits, the s i tua t ion  is 
amenalous. There is no doubt about it. It is 
neither a visa svstem nor non-visa system, 
ordinary visitors from India who want  to go 
there are  not required to take 
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ou! en t ry  permits. Ii is only when they go 
iherc  for immigration purposes, for settling   
there,   that   they   have   to. . . 

SHRI C. D. PANDE: I wanted to go there. I 
was .asked to take permits. But I did not go. . . 

SHRI   SURENDRA   PAL     SlNGH:     I 
have already said about the difficulties faced 
by our citizens. Il is a fact that even alter 
t h e i r  receiving permits, they have been 
lac ing difficulties. I am not saying that they 
are not subjected to these things. Rut my point 
is that we tried our very besl to impress upon 
them the desirability of removing these 
restrictions, but despite t h e i r  assurance. I am 
sorry io say. the result   has  been  very  
disappointing. 

As to the question of reciprocity. Sir, before 
t a k i n g  a decision we have to take into 
account a number of factors. Firstly, if we 
impose tiny reciprocal restrictions they may 
affect our tourist trade and other things. We 
have also lake into account the welfare of a 
large number of Indians l iv ing  in the UK. 
And it has also legal implications. Now. all 
these things arc being considered. \nd I can 
only assure the House that it is under very 
active consideration ol the Government al the 
present time. All aspects of this question have 
to be t a k e n  into consideration, and we tire 
doing that. And I t h i n k  a stage has reached 
when something of that type will have  to  be 
done. 

MR.       DEPUTY      CHAIRMAN:    Mr. 
Kulkarni. 

SHRI A G. KULKARNI (Maharashtra): 
Sir. these are onlj Ihe pious hopes expressed 
by the Minister, ls he aware that Members of 
Parliament are also being harassed when they 
hold diplomatic passports'1 Has the 
Government made any enquiry in this 
connection? So. Sir. I request the Government 
thai they should be more cautious. Then. Sir. I 
learnt only yesterday that there was a case 
where a high  officer of the   Indian   High  
Commis- 

si.in v. as detained and interrogated al the 
London airport. Whal steps has the Gov-
ernment taken to redeem the honour of our 
country, particularly when our officers tire 
being interrogated at the London airport?   
This is one thing.  

Now. the convenient position taken by-the 
Government with regard to reciprocity is that 
it cannot immediately be taken into 
consideration because of various factors. 
Whether it is our tourist business or any other 
business. I say. Sir. that the prestige and 
honour of our eountry is of vital concern, and 
more important than tiny other matter. In this 
connection, the U.K. Government or the 
Commonwealth Office, by delaying the whole 
process, has connived at causing insul t  to the 
Indians or Members ot' Parliament or to 
officers of the Government. In this 
connection, it is high time that the 
Government should not only give up such 
pious hopes but take very strong action. I 
reliably learnt tliat during the last two or three 
months such a case has happened to an officer 
of the [ndian High Commission- In this con-
nection.  I draw the Minister's attention to 
this very serious problem: this should not be 
taken down lying, but it should be re-
ta l ia ted,  and retaliated in an effective man-
ner. 

SHRI SURENDRA PAL SINGH: Sir. may 
[ assure the hon. Member that we are not 
taking this matter very lightly? We are greatly 
concerned about this. I t h i n k  what is 
happening is really very improper and is 
insul t ing  to our citizens. It is something 
about which we feel very concerned and we 
are doing our best to do something about it. 
No specific inci-dents have heen brought to 
our notice of late. 

SHRl   A. Cr.   KULKARNI:    1   referred 
to   Members   of   Parliament. 

SHRI SURENDRA PAL SINGH: I admit it 
happened in the past and we informed the 
House. I t h i n k  last year, certain incidents did 
take place in the year ll>70 and one hon.  
Member of this House 
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was aho involved and he was subjected to 
some harassment, to some interrogation, to 
delays, etc. It was something about which  
we  felt very  unhappy. 

SHRl A. G. KULKARNI: That is why we   
demand   reciprocity. 

SHRI SURENDRA PAL SlNGH: We took 
up these cases with the U.K. Government and 
they assured us that they would do everything 
possible to look into them and find out as to 
why this treatment was meted out to them by 
the Immigration authorities, and that 
corrective measures would be taken. I said 
that no specific incident has been brought to 
our notice oi harassment of such an extreme 
nature. But it is a fact that even now. when 
our people go to the U.K.. even though they 
may be holding diplomatic passports or 
official passports or ordinary passports, they 
are invariably subjected to unnecessary 
interrogation and delays take place which, 
from our point of view, are unnecessary 
irritants. As I said earlier. I admit that we 
have not succeeded very much in changing 
the at t i tude of the British authorities. Now. 
Sir. as to the question of reciprocity. I did not 
in my reply say that we are unwilling or 
hesitant to take any steps. I only said that it is 
a very important question and all its 
implications have got to be examined 
carefully before we take any action. We are 
thinking on these lines and I have already said 
that a stage has now been reached when we 
cannot avoid this question. Something will 
have to be done in retalisation or whatever 
you call  it. 

SHRI M. K. MOHTA (Rajasthan) May I 
ask the hon. Minister how many ca«es of 
harassment of Indian nationals have been 
brought to the notice of the Government and 
what is the explanation of the British 
Government regarding this harassment? What 
exactly is the reason given by the British 
Government as to why Indian nationals are 
singled out for this kind of harsh treatment 
and delays and irritations at the entry airports 
in the   U.K.?   Secondly.  Sir.  although   I  
ap- 
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predate the hon. Minister's stand that two 
wrongs do nol make a right, and any reta-
liatory measure on our part may hurt us 
more than it might hurt the U.K.. still 
something will have to be done to uphold 
our national honour and prestige. Therefore I 
would like to ask the hon. Minister as to 
whether at least the entry permit system on 
the lines of the entry permit system in-
troduced by ihe British High Commission in 
India  would also be introduced imme-
diately without waiting for the introduction 
of  any   other  retaliatory  measures. 

SHRI SURENDRA PAL SINGH: Sir, as I 
said earlier on, no specific cases of 
harassment, etc., have been reported very 
recently though last year five important 
cases were reported in which one hon. 
Member of this House was also involved. 
These cases were taken up with the British 
authorities and. as I said earlier on, they 
assured us that they will look into these 
cases and will see that cases of this nature do 
not occur in future, and recently no 
complaint has come to us, no case has been   
reported   to   us. 

SHRI M. K. MOHTA: That is only an 
assurance for the first instance. What is the 
reason given out by them as to why these 
people were interrogated or detained or 
harassed? 

SHRI SURENDRA PAL SINGH: Sir. the 
reason generally given out by them is that 
the Immigration authorities in the U.K. 
always suspect every Indian who goes to the 
U.K. they feel that they are coming there not 
as ordinary tourists or casual visiters but 
they are coming to settle down there. They 
look upon every intending visitor as a 
person who is coming there to reside 
permanently, and from thai viewpoint they, 
ask all kinds of questions. I do not say that 
this is something which can be condoned or 
with which we agree. It is something we 
would not like to happen. But it is 
happening, and the authorities mrn round 
and say that the Immigration authorities in 
the U.K. are the sole authority in the country 
to decide whether a person should be 
allowed to 
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fShri Surendra Pal Singh] enter the U.K. or 
not and that there is very little that the others 
can do abou! this. But they are doing their best 
through their Home Office, etc.. to modify 
their procedure and to impress upon them that 
in future they should be a little more careful 
and more courteous to our people who are not 
going there to settle down permanently. 

SHRI   CHITTA   BASU   {West   BensaD: 
May I know from the hon. Minister whether it 
is a fact that this harassment to and detention 
of Indian  nationals in the United Kingdom is 
tlie outcome of the increasing discriminatory 
racial feelings now being indulged in by the 
United Kingdom Government and. if so. 
whether the Government of India would 
consider that point of view and take 
appropriate aclion'1 I would also like to know 
the number of cases of this kind of harassment 
and detention or otherwise, which have sa far 
been referred to the United Kingdom 
Government through the Indian High 
Commission in the U.K. What kind of relief 
have we obtained after referring all those 
cases to them save and except assurances as 
has been pointed out by the hon. Minister? 
Has any kind oi' rel ief  been obtained by any 
of our Indian nationals after being harassed or 
detained in that way, other than, what is 
called, assurance. which have been given to 
our Government by the United Kingdom 
Government? Docs not the Government of 
India  consider this kind of a behaviour 
towards our Indian nationals as an affront to 
our national honour, prestige and respect and. 
if so. would the Government, having this view 
of the thing, take retaliatory measures so that 
this thing is not further encouraged by them in 
the United Kingdom? 

SHRI SURENDRA PAL SINGH: This 
much is a fact that there is a certain amount of 
racial tension in the U.K. There are a large 
number of people within that country—
Britishers—who do not like the idea of a large 
number of coloured people coming to their 
country and taking up employment;  this  
generates  a  lot  of com- 

petition and they do not like it very much. 
Because of Ihe racial tension and because 
particular feeling amongst a large number of 
people in that country, al! these measures  are   
coming   in:"   force. 

SHRI   CHITTA       BASU:    1   think   the 
Government   is  also   indulging  in   that. 

MR.       DEPUTY      CHAIRMAN:    Mr 
Chitta   Basu,  do   not   interrupt  him  please. 

SHRI   SURENDRA  PAL  SlNGH:    This 
is a fac', and I might as well add that 

whereas we cannot dispute the right of any 
sovereign countrj to make laws, etc.. i..i 
restrict entry of foreigners into the i r  country, 
all we feel concerned about is that there 
should be no element of discrimination in that. 
If the restrictions are there, it should be for 
everybody, all countries;  not  that   thee  
should  be  discri- 

.n against one set oi" countries and no 
discrimination against another sel of 
countries. That is the only thing we have to   
ensure   against    Otherwise,   the   Bri t ish 

uics have a right to enact an\ kind of 
'aw   in  that conection.rgards    relief, etc.  for 
those peoplewho   had   to   und
 harassment.   Iited  tha!  we  look  
up thesecry s t rongly  with the Bri t i sh 
author i t i e s  and the Brit ish authorities have 
expressed the ir  sorrow for what had happen-
ed and they promised that they will take it    
im   with   ihe   authorities   concerned    in 

-.. and «ill ensure that this kind of 
t h i n g s  did not happen again. I think this 
harassment is something against which we 
expressed our feelings wrongly and as 1 
ha aid   ear l ier    on.   after   these   four   
or es nothing of that nature has come I i   i ur   
notice. about. I think, reciprocating ihe 
restrictions: I have already  replied   to  that. 
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SHRI GODEY MURAHARI (Uttar 
Pradesh): Sir, 1 would like Io know whelher 
this matter was raised at any of the 
Commonwealth Prime Ministers' Conferences 
which were held and whether it was not made 
dear to the British Government that if such 
restrictions are imposed on citizens of ihe 
Commonwealth countries, then there is no 
point in calling it a Commonwealth'. Sir, we 
cannot understand thai although we are 
Member of the Commonwealth, yet citizens of 
the Commonwealth are not even permitted to 
go freely ac round any of the Member 
countries. Therefore, I would iike to know 
whether this question was raised in the 
meeting the Commonwealth Prime Ministers'  
Conference. 



167            CaUing Attention to a matter   [RAJYA SABHA]    of urgent public importance 168 
 

SHRl SURENDRA PAL SlNGH: Sir, 1 
cannot say categorically, but I presume this 
question may have been discussed at the 
meeling of the Commonwealth Prime-
Ministers'  Conference. 

With regard to imposition of restrictions, 
these restrictions have been imposed o[i 
immigrants to the U.K. nho want to settle 
there on a permanent basis. Restriction, are 
not imposed on casual visitors or those who 
want to visit the country for a short period. In 
actual practice 1 do admit that certain 
difficulties are faced but these matters have 
been taken up with that  Government. 

SHRI GODEY MURAHARI: The main 
question i^ about the coloured people. Not on 
the people coming from Australia. New 
Zealand, Canada, but they are imposing 
restrictions on those who are coloured   
people. 

SHRI      SURENDRA      PAL      SINGH: 
Under the Immigrants Act recently passed by 
the British Government, all those who are  
migrating to that  country are covered. 

 

SHRI VITHAL GADGIL (Maharashtra): 
Sir, the British Government has decided to 
join the European Common Market. This will 
affect our economic relations and interests 
with that country. Poli t ical ly  also they have 
hardly been with us. We all know about the 
treatment that they give to the Indian nationals 
and now we find that they are harassing those 
Indians who want to visit the U.K. In view of 
this wiH the Government   consider   as   one   
of    the     steps 
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whether we should remain in the Com-
monwealth at all and whether we should 
continue   in  the  Commonwealth. 

SHRi SURENDRA PAL SlNGH: Sir, docs 
this arise out of this question at all? 

MR. DEPUTY CHAIRMAN: It is a very  
broad  quest inn. 

SHRI SURENDRA PAL SINGH: This is a 
much bigger issue which has been discussed 
here on a number of occasions and the 
Government stand thereon has been  
explained. 

SHRl M. RUTHNASWAMY (Tamil 
Nadu): ls not this system of entry permits, 
interrogation and detention at the airports due 
to the fact that England has a racial 
legislation whereas India has no such racial 
legislation? And in implementing this racial 
legislation they have to resort to all these 
things. ls that not due to that? Is not that the 
fundamental cause of  such  treatment? 

SHRI SURENDRA PAL SINGH: The 
reason, as I said earlier on, is because they 
want to keep a check on the number of people 
who are coming there to set t le   
permanently. 

SHRl GODEY MURAHARI: Coloureds. 

SHRI SURENDRA PAL SINGH: Ac-
cording to their law and regulations there arc 
no restrictions on those who go there 
casua l ly  for a short period. It is only in the 
case of those who are going there to settle 
permanently that they impose these 
restrictions and they carry out an interrogation 
just to find out whelher they are bona fide 
travellers or whether they are  going to  settle  
there  permanently. 

SHRI A. D. MANI (Madhya Pradesh): Sir. 
I have been told by persons who have come 
from England that it is most humiliating for 
an Indian to go to England in the present 
circumstances because many of i tie persons 
are harassed by the immigration authorities. 
May I ask the Minister in view  oi   the  
complaints   made   by  a   large 

number of Indians who have gone there 
including a Member of Parliament who was 
shabbily treated whelher he would ask one or 
two officials of the Indian High Commission 
to be on duty al the airport whenever flights 
Irom India come there so that they maj 
assisi the bona fide passengers and the High 
Commission is already overstaffed and two 
persons can be put on duty there. Why can't 
we do I his? This is a very important matter 
and the Minister should give his earnest 
attention to this. 

SHRI SURENDRA PAL SINGH: This is a 
suggestion for action and we have taken note 
of it. 

SHRI V. B. RAJU (Andhra Pradesh): The 
new Immigration law has received the Royal 
assent and now there is provision for 
voluntary repatriation. Now ac tua l ly  there is 
a Ioi of pressure on Indian citizens, that is. 
people holding Indian passports l iving there 
and it amounts almost Io forcible repatriation. 
Sir, the United Kingdom is entering the EEC. 
After it enters EEC these who are called 
aliens now, that is. the nationals of the 
member-countries will have freedom to enter 
the U.K. without any restrictions and can get 
employed there whereas the Commonwealth 
citizens must now have entry permits with all 
the difficulties and there is also the danger of 
actual forcible repatriation. Let the Minister 
clarify the position. Now the former colonial 
people of the French colonies are having 
certain privileges in the common market 
areas. They are getting entry there, they are 
gelling employment and actually they are 
enjoying almost as free citizens. Will the 
Government of Ind ia  raise this question in 
the Commonwealth Conference that India was 
also formerly a Dominion and is a member of 
the Commonwealth and that Indians must also 
have the same privileges as the erstwhile 
colonial people of the French colonies in the 
matter of free movement in the EEC 
countries? Is it not possible for the 
Government of India to take up this stand and 
negotiate from now  on? 
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SHRI  SURENDRA  PAL  SINGH:   Ii  is 
irue thai as a result of Britain joining the EEC 
she will have to throw open her doors to 
citizens of other member-States also and a 
large number of people will come into 
Bri ta in  from other countries seeking labour 
and employment. She cannot impose any 
restrictions on them according to the Treaty of 
Rome. That is a lact, yet people coming from 
India and other Commonwealth countries will 
be led to a large number of restrictions. ihis 
position we are not at all happy about: we do 
not accept that it is proper and correct but as I 
said earlier on even though this anomaly has 
been pointed out to thera there does not seem 
any way out of it. All that I can say is that it 
clearly indicates that Britain is gradually 
moving more and more away from the 
Commonwealth concept and she is learning 
more   and   more  towards   Europe. 

SHRI V. B. RAJU: My main point is that 
the Erench Government is permitting the 
people of her former colonics who are 
coloured people and we should ask Britain 
that Ind i an  citizens should also have the 
same fac i l i t ies  as the people ol the erstwhile 
colonies of the French. 

SHRl SURENDRA PAL SINGH: Up io this 
time  Br i t a in   is not prep.ared to do 
this. 

PAPERS LAID ON THE TABLE 

RADIATION PROTECTION RULES, 1971 

IHE: MINISTER OF STATE IN THE MINISTRV OF  
HOME AFFAIRS/ «  (SHRI 
K. C. PANT): 
Sir. 1 beg to lay on the Table, under sub-
section (41 of section 30 of the Atomic Energy 
Act, 1962, a copy of the Department of 
Atomic Energy Notification G.S.R. No. 1601, 
dated the 13th September, 1971 (in English 
and Hindi), publishing the Radiation 
Protection Rules, 1971. [Placed in  Library  
See No.  LT-1090/71.] 

Ri.PORT  (PART  11)  or  THE  COMMITTEE  
OIENQUIRY (COUNCIL OF SCIENTIFIC 

ANDINDUSTRIAL RESEARCH) 

IHE   M I N I S  I ER   OF  STATE  IN  
THEDEPARTMENT   OF   

PARLIAMENTARYFAIRS AND IN THE 
MINISTRV OFSHIPPING   AND   

TRANSPORT,; 
(SHRl

OM MEHTA): Sir, on behalf o( Shri C. Su-
bramanian!, I beg to lay on the l'abk a copy 
lin English and Hindi) of the port (Pa r i  II) of 
the Committee of miry (Council of Scientific 
and Industrial Research). [Placed in Librarv. 
See No.  LT-1093/71.1 

NOTIFICATIONS OF THE  MINISTRY OF COM-
vs (POSLS AND TELEGRAPHS BOARD) 

MINISTER OF COMMUNICA-
TIONS/ sfarctj'sft (SHRI H. N. BAHU-
GUNA): Sir, I beg to lay on ihe Table, under 
subsection (5) of section 7 of the I n d i a n  
Telegraph Act, 1885, a copy each of the 
following Notifications (in English and 
H i n d i )  of the Ministry of Communications  
(Posts  and   Telegraphs   Board):— 

Ii) Notification G.S.R. No. 1419, da ted 
the 22nd September, 1971, publishing the 
Indian Telegraph (Fourteenth Amendment) 
Rules, 1971. [Placed in Library.    See No. 
LT-1096/7L] 

in) Notification G.S.R. No. 1405, dated 
the 25th September. 1971, publishing the 
I n d i a n  Telegraph (Thirteenth 
Amendment) Rules. 1971. [Placed in 
Library.    See No. LT-1210/71.] 

NOTIFICATION OF THE MINISTRY OF INDUS-
TRIAL DEVELOPMENT (DEPARTMENT OF 

INTERNAL TRADF) CIVIL SUPPI res 
ORGANISATION 

IHE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRIAL DEVELOP-
MENT/;  
(SHRI  GHANSHYAM  OZA):   Sir, I beg 


